CENLRAL ADMINLST RATIVE TrIBUNAL, JABALPUR BENCH, JaBaLPUR

.
. d

- Qriginal Application No, 580 of 2003

Jaocalpur, this the 5th day of Septempber, 2003.
Hon'ble Mr, D,<. Verma, Vice Chairman (Judicial)
Hon'ble Mr. Anand Kumar Bhatt, Administrative Member

Udei Kishora,

Librarian,

8/0 late Udai Narayan,
Date of birth 11,6,1904,
Kendriya V::.dyalaya,

GAIL vijaypur, &/
Be31, }:Complex, o
Vijaypus, ‘District Qana (P) APPLICANT

—-

(By Advocate - Shri v, Tripathi holding brief of
Shri S, Puul‘

1. Union of India,
Through its secretary,
Ministry of Human kesource,
Devalopment, Naw Delhi,

2e Kendriya vidyalaya sangathan,
Through its Commissioner,
18, Institutional acea,
shahigdjeet singh larg,
New Delhi

3. Deputy Cormissioner (Acad)
Kendriya vidyalaya Sangathan,
13, Institutional Area
Shahigdjeet sSinch Marg,
Neis Lelhi.

4, Deputy Commissioner (sdmn),
Kendriya vigyelaya sangathan,
18, InStitutional aAreq,
Shahidjeet sSingh Marg,
Neww Delhi.

5o assistant Commissioner,
Kendariya Vidy ala.{d odnfvat“ldn,
Opp&:ltﬁh&ld& Mi
Bhopal

6. The Principal,
Kendriya Vidyalaya
GAIL, Vvijaypur, wistrict Qana, KBS FOIDENDS

O RDER (oral)

By Anand Kumar Bhatt, Administrative Member -

By this original Application the applicant has

challenged the orders dated 22.10.2002 (Annexure A-1) and

dated 28.10.2002 (Annexure A~5), which hagebeen issued

by the Principal, Kendriya vidyalaya, GAIL, Guna.
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2. Heard the learned counsel for the applicant and have

seen the pleadings of the casee.

3. The learned counsel for the applicant has shown us
ebout the duty assigned[?o the applicant and stated that
it is against the Education Code prescribed for the
Kendriya vidyalaya. In our view it is purely agministrative
matter which has to be decided by the Administrative
officers in Kendriya vidyalaya sangathan, as the duty
assigned to the Librarian (the applicant) pertains to the
library matter only. However at this stage shri Tripathi
dated 21 .04 2003
requests that the applicant has submitted a representation/
(Annexure A-9) to the central Grievances officer,
Kendriya vidyalaya sangathan on the subject and further
requests that a airection may be given to the competent

authority to decide the matter.

4. without going into the admissibility of the present
original Application we direct that the representation
presented by the applicant dated 21.04.2003 (Annexure a=-9)
mey be decided by the competent authority within a

reasonable time and intimated to the applicant.

5 original application stands disposed of accordingly.
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